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O R D E R (ORAL) 
 
Mr. V. Ajay Kumar: 
 

 
 Heard both sides. 

 
2. O.A. No.3031/2016 was disposed of by this Tribunal vide order dated 

07.09.2016 with the following observations:- 



“2.       We find that the learned counsel has already sent a legal notice 
dated 17.08.2016 (Annexure A-13) through the applicant. The matter is 
pre-mature at this stage, however, to cut short the unnecessary litigation, 
we dispose of this O.A. at the admission stage itself with a direction to the 
respondents to consider the aforementioned legal notice dated 17.08.2016 
in the light the Judgments cited above and take a decision on the 
candidature of the applicant. In case the respondents feel that the 
applicant's case is not covered by the Judgments (supra) or there are some 
other reasons for not accepting her prayer, they may pass a reasoned and 
speaking order with copy to the applicant. The applicant shall be at liberty 
to challenge the new order in fresh proceedings.  We fix the time frame of 
thirty days from the date of receipt of a copy of this Order for the 
respondents to take a decision in this regard.” 

 
3. Today, learned counsel for respondents, while producing the copy of the 

order dated 16.01.2017, submits that the respondents have fully complied with 

the aforementioned order of the Tribunal and accordingly passed a speaking 

order. 

 
4. In the circumstances and in view of substantial compliance of the order of 

the Tribunal, C.P. is closed. Notices issued to the respondents are discharged. No 

costs. 

 

( K.N. Shrivastava )                                  ( V. Ajay Kumar ) 
  Member (A)                        Member (J) 
 
January 20, 2017 
/sunil/ 
 

 


